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Item No. 1B Court No. 10 Section Il A
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

CRI M NAL APPEAL NO. 868 OF 2001. @@
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Ajitsinh Andubha Parnmal & Anr. ... Appel | ant (s)
Vs.

State of Qujarat ... Respondent (s)

W TH

Crl.A No.1207/ 2001 Chandrasi nh @ Chandubha Lal ubha
VS.
State of Qujarat

[Heard by Hon'ble Raju & Patil, JJ]

Dat e: 26/ 09/ 2002 This natter(s) was called on for pronouncenent
of judgnent today.

CORAM
HON' BLE MR. JUSTI CE Y. K. SABHARWAL
HON' BLE MR. JUSTI CE SHI VARAJ V. PATIL
For the appellant(s) : M.Sanjay Kapur, Adv.

Ms. Kamakshi S. Mehl wal , Adv.

For the respondent(s) : M. Hemanti ka Wahi , Adv.

ORDER
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Hon’ble M .Jusice Shivaraj V. Patil delivered the
j udgnent of the Court.
For the reasons stated in the judgnent, Crininal
Appeal No. 868/2001 is all owed.
Crimnal Appeal No.1207/2001 is dism ssed.
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[ Naresh Kumar] [ VP Tyagi ]
Court Master Court Master

[ Non-reportabl e judgnent is placed on the file.]



